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Mr. P.P. Mathur, counsel for the applicant. 

Heard 

applicant. 

the learned counsel for the 

2. Learned couns~l for the applicant see~s to 

dispose of this O~ with the direction to 

respondent no. ? to decide the representation, if 

file<'!. hy the applicant, hy a reasoned anr'I 

speaking order within a specified period. 

3. In view of the submissions made hefore 

me, responn.ent no. /. is <'lirecte<'I to aispose of 

the representation, if filed hy the applicant 

within two weeks from the date of passing of this 

order, l::>y a reasoned and speaking order within 

the period of six weeks considering the 

grievances of the applicant accordi~g to rules. 

~pplicant shall be at liherty to approach the 

proper forum, if so advised, in case he feels 

aggrieved by the disposal of such representation. 

Ll. With the above nirection, this O~ is 

.disposed of. Copy of this order alongwith copy of 

this O~ he sent to respondent no. 2 :for necessary 

action. 
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